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C.P, NG.1756 OF 2003
N
O

G.A. No.3

)

New Delhi, this the 1st day of Octobsr, 200

HON’BLE SMT. LAKSHMI SWAMINATHAN, VICE CHAIRMAN (J)
HON’BLE SHRI R.K. UPADHYAYA, MEMBER (A)

M8, Phoolwalit Kumari

0/c Late Shri. Sampat Lal

R/G Sector 571615, R.K. Furam,
New Dsihi.,

o .. LPetitionsr
{By AOQvocats Sh. 0.5. Mahendru for Shri R.P. Luthra)
Versus

shri R. Subramarnium
Government of India,
Central Public Works Dspartment,
Gffice of the Chief Enginssr,
{NDZ-1;, Nivrman Bhnawan,
New Daini. .
. 2.« REBRONMENT
(By Advocate : Shiri K.N. Bhutia Tor Ms.R.D. Bhutia)

ORDER (ORALJ

HON’BLE SMT. LAKSHMI SWAMINATHAN, VICE CHAIRMAN (J):

saetitioner alleging non-compliance of the directions
of the Triounal’s ordsr datead 10.12.20062 1in QA
3018/2002. we have seen the reply affidayvit Tiied Gy
the respondents dated 12.3.2003. The respondents have
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that “"The truth of ths matter is that Vide
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003, as there is Mo mention of
at the Contempt Petition nas
oner of §.5.2003 with & praysr
procesdings against the
act him Lo COmpiy with ths
f the Tribunal’s grder qated
girections have already bDesn
respondents, we See no  good
the Contempt Pelition, noting
the reply affidavitl that ths
med by the respondents’ letier
circumstances, the Contempt
dismissed., WNoOLiCs issusg Lo
2

iz aischargsd. File to ve



